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THE ARUNACHAL UNIVERSITY (AMENDMENT) ACT, 1993
- T (KetNo. 3 of 1994)

(Received the asscnt of the Governor ‘on 3rd January, 1994)

An
Act

Surther to amend the Arunachal University Act, 1984 ( Act No. I
of 1984)

BE it enacted by the Legislative Assembly of Arunachal Pra-
desh in the Forty-fourth Year . of the Republic K of India as
follows :— : - '

Short 1. (1). This Act may be called the Arumachal Uni-
title and versity {Amendment) Act, 1993, :

commen-

cement. {2) Tt shall come in to force at once. -

2. In the _Arunachsl University Act, 1983'(Act Nuo,
1 of 1984) (hereinafter referred to as the priacipal Act),—

for the words “Administrator”, *Central Govero-
ment’’, *Union Territory”, wherever they occur
substitute words ‘“Governor”, *“State Govercmert’”,
and ‘State;’ respectivcly.

Amend- 3. In section 5 of the principal Act,—

ment of

Section 5. - {a) .In clause (3). “after the word  “persen’”, the
words *“‘and to withdraw any such diflomas, certi-
ficates, degrees or other academic distinctions for
good and sufficient rcason™ shall be inserted.

{b) in clause (7) for the word <posts™ whercver
it occurs, the word *‘position’” shall be subctituted.

{c} after clause (9) the following clause shall be
inserted, namely :—

“(9A) to appoint on contract or otherwise visiting
Professors, Consultants, Rescarch Scholzrs, Fellows
and such other persons who may contribute to the
advancement of the objects of the University.,’

(d) for clause (23), the following clause shall be
substituted namely -—

4(23) to regulate the conduct of and enforce dis-
cipline among the students of the University and
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the collepes and Institutions including Hostels and
take such dixciplinary. mnieasures in this regard as
may be decmed necessary by the _ University ;"

(e) for clause (27) “the followmg cl:mse shnll be
substituted namely,:—

“(27) 1o receive with  the approval of the State
Government, Lencfactions, donations, gifts and
grants and to acquire, hcld manage and dispose
of property movable or immn»vable including trts
and endowmen. propertics fer the pu;pose of the
.., University ;’ L ) : Y

(fy After clause (27) thc followmg cl:mse Sh’l“ be

inserted, namely :—

"(27A) to accept grants I‘rom thc Central of any
State Government or the University. Grants Com-
mitssion and, with the approval of the State
Government from other sources’,

4. In section & of the princinal Act, after.sub-section
(3), the following sub-section shall'be inserted, namely :—

“(4) The Junsdlctlon of the University <hill also
extend to all Colicges “or Institutions, as- tay be
admitted fo the privileges of the UﬂlVl‘..‘l'Sl.ty from
time to time" .

5. (1) In sub-section (1) of section 7 of‘ :t‘1e
prmmpal Act, after the word “therein' and  before the
words ‘'to praduate”, the word *'or” shall be:inseited.

(2) For sub-section (2) of section 7 of the principal
Act, the followicg sub-section shall be substituted :—

“{2) Nothing in sub-section (1} of this section
shall be decmed to prevent the Universily for making
special provisicns fer admission of wemen, persons
physically handicapped or persons belongirg to any
socizlly andfor cducationally backward classes of the

. people in Arunachal Pradesh and, in  particul.r, of
the Scheduled Tr.tes and Scheduled ‘Castes.” .

6. Scction 8 in the pnrctpal Act shall te ormtted
7. In sub-scction (10) of sccticn 9 of the f‘rm'cuiz"l

Act, after the word ‘‘directions™ ard befere the werds
“he may -think”, the word *‘as” shall be inserted,

Amend-
mert of
section 6.

Amend-
ment of
Section 7.

Section 8
omitted.

Amend-
ment of
Section 9.
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. 8 In Section 10 of theé. prircipil "Act, afier item
(5) the following item shall be added, namely :—

" “(5A) The Controller of Examinations,”

. 9. For Section 11 of the principal Act, the follo-
wing Section shall be substituted, namely :—

“IL (I) The Vice:Chancellor shall be appointed
by Chancellor from among a parel of not less than
three persons who shall be recommended by a
committee in alphabetical. order without indicating
any order of perference, The Committee shall consist
of the following persons namely :—

(a) a nominee of the Chancellor, who shall
act as the convenor of the Committee ;

(b) a nominee of the Executive Council ;
(c) a nominee of the State Goverrment :

{d) a ‘nominee of the Chairperson of 1the -
University Granis Commission;

and three members shall from a quorum of the
meeting of the Committes ; -

Provided that none of the members of the
committe¢ shall be an employee of the University or a
member of any authority of the “University conrccted
with  any " approved Instimiion c¢r College ot

. Institution recognised by or- associated with the

University :

Provided further that if the Chanceller dees not approve
any of the persons included in the Panel, he may call for a
fresh Panel from the Committee,

(2) (a) The Vice-Chancellor shall hold cffice for five
years from the date on which he enfers office or till he

attains the age of 65 years whichever is earlier, unless sconer

removed by an'.other passed by the Chencellor arnd shall
subject to the provisions of this Section shall nct ke
cligible for appointment for any further term:

Provided that a Vice-Chancellor shall not be removcd
from office except by an order of the Chanccllor, witheut
giving him an opportunily to cause, and accept on the
ground of incapacity, mismanagement, miscondict or misuse
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of power proved by an enquiry to be held by asittirg or
retited judge of the Supreme Coirt or a High Court
appeinted by the Chancellor,

{b) Notwithstanding the provisions ¢f clause '(a) of
1hbjs sub-scction, the Chanceller may allow a Vice-Chancellor
whose appomtment comes to anend eilher on expiry of
the term of five Years or on his altaining the age of 65 years,
to continue in cffice till his successor is appointed and enters
upon his-office:

Provided that (he Vice-Chancellor shall not continue
as such for a period exceeding six months. '

(3y The " Vice-Chancellor may, by writing vnder his
hand addressed to the Chanceller, resign h1s office.

(4) The Vice-Chancellor shall be the Principal Aca-
demic and Executive Officer of the University and shall
rank next 1o the Chancellor and shall exercise pgeneral
supervision and control gover the affaics of the University
and give cffzct to the decision of all the auvthorities of the
University. ~ He shall also exercise such other powers and
perfcrm such other duties as may be delegated to him by
any avthority or body of the University or as may be
pre-cribed by Statutes, Ordinances or Regulaticns.

. {(5) Th» Vice-Chancellor may if he is of the opinion
that immediate action is necessary on any malter, cxcrcise
any power confereed on any authoriy of the University
by orunder this Act and shall report 1o such authority
thc act:on taken by him on acch matter

. Provided that if the a1thority concerned is of opinion
that spch action ought not to have been taken it may refer
the matter to [he Chancellor whose decision thercon shall
be final;

Provided that any person in the service of the University
who - is aggrieved by the action rtaken by the Vice:
Chancellor under this sub-scction thall have the right
to appeal against such action 1o the Executive Council
within three months from the date  on which decision
on such action is communicated to him and Executive
Council may confirm, modify cr reverse the action taken
by the Vice-Caancellor.

{6) 'The Vice-Chancellor shall be 2 whole time salancd
officer of the University.

(7} Thke -emoluments and other terms and condilions
:f‘ service of the Vice-Chanccllor shall te prescrited by
the Statutes.
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(8) ‘The Vice-Chancellor shall Ee entitled to such
terminal bencfits ard allowances as ‘may te fixed by the
Executive Council with the approval of the Charc:llor
frorn_.timc to time,

(8} The Vice-Chancellor shali excrcise any other power
and shall preform any other power as rnay be prescribed
by the Siawutes. C

(10) If the Vice- Chanccllor by rcason of his l:ave,
illness or any other cause is temporarily unable to
exercise the powers and perform the duties of his cffice
or ifa vacancy occurs in the office of the Viee-Chancellor
by reason of death, rasignation or expiry of the term of
his office or otherwise, then during the pericd of such tem-
porary ' indbility, or pending the apprintment of Vice-
Charcellor as the, case may be, the Pro-Vice-Chancellor,
if there be any, shall exercise the powers and perl'orm
the current duties of the Vicc-Chancellor :

Provided that if for the time being there is ro Pro-
Vice-Chancellor. the Chaneeller may appoint the seniormost
Dean of the Faculty and if there is no Dean 'in the
Universily for the time being seniormost Profesior to
excrcise the powers and to peeform ths current dutics
of the Yicz-Chancellor.

11. For Scction 12 of the principal Act, the following
section shall be subsituted, namely:

“12 (1) The Exccoutive Council may, if it is deemed
cxpedient  to do so appoint a Pro- Vice-Chancellor for
such term as may be decided by the Executive Council
and the Pro-Vicg-Chancellor shall hav: powers and per-
form such dutics as may be prescribed by the -Statites.

(2) The Exccuuve Council may instcad of appoint-
ing a full tim: Pro-Vice-Chincellor appoint a Professor,
on the  recommendution of the Vice-Chanccllor t0 be a
part-time Pro-Vice-Chancellor in  addition to his own
dutis as Professor. ' P

I(J} The emolumants and other terms and conditions
of th: Pro-Vice-Chanceilor shall  be pre:crited by the
Statutes.” o .

11. For Scction 18 of -the principal Act, the follow-
ing Seciion shall be substitated, namely:
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persons namely :

{0
(ii)
(iii)
(iv)
)
(vi)

(vii)
(viii)
(ix)
i (x)

(xi)
(xii)

{xtii)

The Chancellor ;

The Vice-Chancellor ;

The Pro-Vice-Chanccllor,. if any ;

The Deans of faculties of post-g:raduate classes ;
Heads of post-gradua.tc depariments ;

Secretary {Education), Government of Arunachal
Pradesh ;

Secretary (Finance), Government of Arunachal
Pradesh or his nominee, not below the rank of
Deputy Sccretary ;

Director of Public Inttruction ;

Director (s) of Higher/Technical Education;
Principals of .affiliated colleges by rotation

to be nominated by the Vice Chancellor in
order of seniority ;

Principal of constituticnal colleges, if any;

Two Professors (other than Heads of Depart-

ment ) ;

Two Readers and two Lecturers to be nominated
by rotation by the Vice-Chancellor. Of these six
pxrsaas at  l2ast two shall be women ;

Two post graduate students {one of them shall

be woman) having good academic record to
be nominated by Vice-Chancellor :

Provided that student to bz so elected must

have been a student of the University for at

least onme year prior to his clection :

Provided further -that no stvdent who has
taken more than onc year in excess of the peried
prescribed for’ the covrse of which™ he is a
student would be eligible for such elcction.

(xiv) One officer to be ncminated by the Vice-Chancellor :

THE.

COURT.
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(Xv) One non-teaching employee of the University to
be nominated by the Yice-Chancellor;

(xvi} Three lectures frem effitiated colleges by retaticn to
be nominated by the Sccretary, Department of
Edvcation of the State Goverr.ment ; :

{xvii) Three mcmbers-of the” Arunachal Pradesh Legis-
lative Astemtly to be ncminated by the speaker
of- the Asscmbly ;

{xviii} Three scnior- teachers of Higher Sccondary
School; to be nominated- by the Director of
Public Instruction ; .

(rix) Five persons including two woman, distirguised
in literature, art, law, science, medicine, cngi-
neering industry, - commerce, sccial service and
public lif: o be nominated by the Chancellor.

{2) The terms of members other than Ex-officio
members shall be. three years,

(3) The Court shall meet at least orce a year,
other than for convecalion on a that to te fixed by
the Vice-Chancellor, The Court may also meet more
than once at such other time; as it may from time to
time decide,

(4) The Vice-Chancellor, may whenever he thinks
fit, and shall wpona requistion signed by not less than
one third of the total number of members converc a
meeting of the Court. Such meetings on the requisition
shall be held, within fifteen days of the receipt of the
requisition, -

(5} Twelve memters shall from the quotam of the
meeting of the Court: .

Provided that no such gquoram shall be required
at a Convocation.

(6) The Court. sﬁlall be an advisory bedy and
subject to the provision of the Act, the covrt shall
have the following powers and functions, namely :—

(a) to review from time to time the board policies
and programmes of. the University ard 1o
suggest measures for improvement and develop-
ment of the Unijversity;
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{b) to consider and pass resolution on annual
report and the annual account of the Univer-
sity and the audit report on such account;

{c) to advise the Chancellor in respect of any maticr
which may be referred to it for advice; and

{(d) to perform such other functions as may be
prescribed by the Statutes,

12. For Section 19 of the prir.cii)al Act, the fcltowirg Sutsfitu-
Section shall be substituted, namely— tion of
) : ) Section (9.

“19(1) The Exccutive Council shall be the principal  Execttive
executive body cf the University ard ~shall con:ist. of Cerrcill
the following members :— '

(i) The Vice-Chancellor ;
(i} The Pro-Vice-Chancellor, if any ;

(iii) The Secrctary, Educ'mon Government  of
Arunachal Pradesh ;

(iv) The Secretary, Finance, Government of
Arunachal Pradesh ;

(v) Two Dezans of faculties by rotation on the
basis of secniority, to be nominated by the
Vice-Charcellor ;

(vi) Oane Professor (other than a Decan} by
rotation to be npominated by the Vice-
Chancellor on the basis of seniority;

(viij One Reader, by rotation to be nominated by
the Vic:-Cianc:llor on the basis of seniority;

(vili)j One Principal of the affiliatcd cclleges by
rolation to be nominated by the Secrctary,
Education Departent of the Government
of Arunachal Pradesh ;

(ix) Two members of “whom onc should be a
woman to be nominated by the Chancellor;

(x) A nominee of the Chairperson of the
University Grants Commission ;

(xi} Two senior Professors of cther Universitics to
be nominated by the Vice-Chincellor in consu-
ltation with the Vice-Chancejlor of the
University concerned.
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(2) Six persons of the Executive. Counc:l shall from
the quoram for meeling of th: Executive Council.

(3) The Executive Council shall hold, contrcl and
administer the property and fund of the University and
shall conduct all administrative affairs of the University not
otherwise provided for.

(4) Thz Executive Council shall exercise such other
powers and perform such duties as may be prescribed
by the Siatutes. .

(5) The-term of the members other than the ex-officio
‘members shall b: three years.

Amcnd-lz 13. In section 20 of ths prinzipal Asct, for sub-sec-
ment of tion (2) th: following sub-sections shall be substituted,
section 20. namely :—

Academic “The Academic Council shall' consist of 1he
Council, following membcrs — '

(i) The Vice-Chancellor;

(ii} The Pro-Vice-Chancellor, if any;

{iii) The Controllef of Examination ;

{(iv) The Deans' of the faculties ;

1

(v) All Heads of Departments of the University;

(vi) Where there is no department in a subject

(vii)

(vii})

(i)

(x)

in the University, the seniormost teachers from
the affiliated colleges, in that subject shall be
nominated by the Secretary, Education Dcpart-
ment of the Government of Arunachal Pradesh ;

One Professor of each Depariment of the Uni-
versity other than the Heads: of Departments
to be nominated by the Vige Chancellor;

All Principals of affiliated/constitutent colleges ;

Director of Pablic Instruction/Dirzctor of Hi-
gher EducationjAdditional Director of Higher
Fducation or his nominee, not below the rank
of Joint Director;

Three persons -of academic eminence to be
nominated by the Chancellor from outside the
University,
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(3) The ‘terms of the mcmbers of the Academic Coun-
cil other than the cx-officio members shall be three years.

(4) Onc-third of the members shall form thc quoram

fer a meeting.

(5) The Academic council shall exercise svch power
and perferm such duties as may be prescribed by the
Statutes.”

14. In Section 20 of the prircipal Act, for sub-sce-
tion (3}, the fol owing st b-cections sha][ be subatituted,
namely :(— -

“(3) the Planning Board shall consist of the
following

() The Vice-Chancellor
(ii) The Pro-Vice-Chancelior ;

(iiiy The Sccretary, Deparlment of Plann-
ing Government of Arunachal Pradesh ;

{iv} Two Dcans of Facrlties to be no-
" minated by the Vice-Chancellor ;

(v) Oas Professor other than,a Dean to
bz nominated by the Vice-Charccllor ;

(v One Head of . the department, other
then Dean and Professor, to be
nominatcd by the VYice-Chancellor;

(vi) One Principal out of the Principals
‘of affiliated - collcges, by rotation to
be nominated by the Vice-Chancellor ;

(viii) Two ovtside experts exgerienced in Univer-
sity Planning Adminisiration and aca-
demic affairs to bc nominated by thc
Chancellor.

(4) The term of (ke cffice of the memters, cther
than the cx-officio members shall be three years.

Amend-
ment  of
Section 21.

PLANN-
ING
BOARD.

(5) One-third of the members shaliform the quoram '

for a meetirg.

(6) The Planning Board shall exercise svch- powers
and perform such dutics as may te prescrited by the
Statutes."”.
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Amend- 15. For sccticn 22 cf the Principel Act, the following
ment of Scction shall be substituted, namely :— .

Section 22,

FINANCE ©“22 {1} The Finance Commitiee shall consi:t of
COMMI- the following :—

TTEE.

(iy The Vice-Chancellor;
(ii) The Pro-Vice-Chancellor, if any;

(iiiy The Sccretary, Finarce Department of the
Government of Arunachal Pradesk ;

{ivy The Sccretary, Education Departmznt of
the Government of Arcnachal. Pradesh ;

(v) One Principal affiliated/constituent, ccllege
to be nominated by the Vice Chanccllor;

(vi) Omnc D:an to be nommat"d by the Vice-
-Chanecllor ;

(vii) Finance officer of the University.

(2)_ All members of the ' Finance Committee cther
than the ex-officio members \hall hold office for a term
of three years.

(3) Four mcmbers shall [orm the quoram for a mecting
of the Finance Committee.

(4) The powers and functicns ¢f the Finance Com-
mittee shall be prereribed by the Statutes.

Insertion 16. After Secticn 22 of the Principal Act, the [ollo-
of new wing -Section shall be inserted, namely (—

Section
22 A,
“23A. The constitution, powers and functions of
the Facultics shall be prescribed by Siatutes™.
Amend- 17. In Sectiun 23 of the Principal 'Act, the words

ment of "Faculties and such’ shall be omitted.
Section 23

Insertion 18. After Section 23 of the principal Act, the follo-
of new wing Section shall be inserted, namely :—

sction

2} Al
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23A.- (1) ‘There shall be Selection Committee for
meking recommendations to the Executive Courncil for
“appointment 1o the posts of Professor, Reddérs, Lect-
turers, Regictrar, Contreller of Exammat:ons Finance
Oﬁiccr Librarian and any other officers of the Univer-
sity, as may be provided by the Statutes.

(2) The composition of the selection of the commi-
ttees, the procedure to be followed by the Selection
Committees in making the recommendations, the power
of the Executive Council in making appomtments etc.
shall be prescribed by the Statutes.

19. Tn Secction 24 of the principal Act, after clause
(x) the following clause shall be inscrted, namely :—

*'(xa} the withdrawal of degrées, diplomas,
certificates and other academic distinctions for pood
-and sufficient reasons.”

20, (i) In Scction 25 of the principal Act, for the

words *‘with the approval of thé Visitor appeanng in
sub-sections (5), (6) and (7) shall be omitted.

(ii) in sub-section (8} for the words ““with the
consent of the Visitor’ and 1he words “taken with- the
approval of the Yisitor” shall bc omitted.

- 21, In sub-scction (2) of -Section 26 of the principal
Act, alter the word *‘made” and before the word “be'’,
the word *““may’ shall be inserted.

22. In Section 28 of the principal Act, for sub-
scction (3), the foiJowing sub-tection shall bé sLbsulmcd
namely :—

“{3) A copy of the Annual Report as prepared
under sub-section (1) shall also be submitted to the State
Government'.

~ 23, (i) In sub-sections (]) and (2) of Section 29 of
the priocipal Act, for the words “Comptroller and Auditor
General of India”, the word the Dircetor of Accounts or by
any other au{hority, as may be directed by the State Govern-
ment”’, shall be substituted.

(ii) After sub-section (3) of Section 29 of the

principal Act, the following sub-section shall be inserted,
namely :(—

Aﬁénd;
ment of
Section 24,

Amend-
ment of
Section 25.

Amend-
ment of
Section 26.

Substitu-
tion of sub-
section (3)
of Section
28.

Amend-
ment  of
Section 29.
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“(d} A copy of the Annval Report as prepared
under suir-sectioa (l) shall also be sutmitted 10 the
State Gavernment™.

"24. For Section 30 of the principal Act, the following
S:ction shall be substituted, namely :—

Substite- - - 130 {1} Every cmployee cr a teacker shall be

tivn of appointed under a written contract whizh shall be lodged

Section 30. with the University and a copy of which :hall be furni-
saed to the cmployee or the tcacher concerned.

Conditions "~ (2) Any dispute arising out of a contract bet-
_of service - wecn the University or its employces cr teachers, shall,
of the em- at the request of the employce or the teacher as the
‘ployees = case mey be or ut the ipstance of the University be
and referred to a Tribunal consisting of one member appoin-
teachers, ted by Executive. Council, one member nominated by
the ~ employee. or the tuacher concerned as the case may
be and one member appointed - by the Chancellor who
‘. shall be the Charrman of the Tribural

s 2 (3) The decision of the Tribunal shall be final
-+ and shall not be questioned in any Court of law.-

' (4) No suit or procccdmg shall lie in any Covrt
of law in respect of any matter which is rcquired by
sub-scction (2} to be referred to the Tribunal.

(5) The Tribunal shall have power to regulate
‘its own ' procedure. -

b . (6) Nothing conlained in any law for the lime

being in' force relating to arbitration shall apply to the
proceedings before the Tribunal.”

'Sui)tilm- 25. For Section 32 of the principal Act, the following

tion of section shall be substituted, namely :—

section 32,

“32, Every cmployee or student of the University
cr ¢<f a coll-ge or Institution maimained by the Univer-
sity shall, potwithstarding anything contajned in this
A-t, Have a right 1o appeal within such time as may be
presciibed by the Starutes, to the Exccutive Council
against the decicion of any cfficer or aithority of the
Unwcrs:ty or of the Principal or the managemcnt cf
any stch College cr Instiiution as the case may be and
thereupon the Executive Council may conﬁrm modify
-or reverse the decision aprealed against™.
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26. In sub-section (2) «f Section 33, for the werds
“Government Provident Fund”, the words *“General
Pirovident Fund" shall be substituted, ..- :

27. In Sxction 40 of the principal Act, the words
‘“under intimation to the Central Government’ sball be
omiited.,

I28. In Seoction 41 of the principal Act,.--

(i} In clause () the words “with the appro-
val of the Yisitor"' shall be omitied, ‘

) (i) In clause {(d) for the word “Visitor”, the
word “Chancellor’” shall be substituted.

(iify In proviso to clause (d). the word: “rhe
Visitor or” shall be omitted.

{iv) In clauce () the words ‘with the appro-
val of the Visitor' shall te omitted.

29. After Section 42 of the principal Act, the following
Sections shall be added, namely :—

“43 (1} Every Statute, Ordinance or Regnlation
made urder this Act shall be published in the Official
Gazette, .

(2) Every Statute, O:dinance or Repvlation made
under this Act shall be laid as soon as may be after it
is made, beforz the Statz Legislative Assemtly of Aru:.a-
chal Pradesh. ’

(3) The power to make S:atutes, Ordinances or Re-
gulations shall inclvde the power to give retrospective effcet
from a date not earlier than the Arusachal University
(Amendment} Act, 1593 to the Statutes, Ordinances and
Regulations or any of them, but no retrospeciive effect
shall be given to any Statue, Ordinance or Regulation
so as to prejudicially. affzct the interest of any person to
whom the Statutes, Ordinances or Regulations may be
applicable’. C .

44, Notwithstanding anything contained in’ this
Amendment Act any decision given, order made, any
action taken or any proceedings commenced under any
of the provisions of the Act or Rules, Statutes, Ordinances,

Amend-
mernt of
Section 33.

Amend-
ment of
Scetion 40.

Amenﬂ-} .
ment of
Saction 41.

Addition
ol ncw
Scction 43
and 44,

Puhlica-
tion of
Statutes,
Ordinan-
ces and
Repnla-
tions in
thz
Official
Gazette.

Savings.
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Regulations. in force immediately before the commence-
ment of this Act, shall in se far as they are not in-
consistent with the provisions of this Amendment Act
‘shall continne to be in force and shall be deemed to
have been given, made done. taken or commenced under
the ‘provisions -of this Act™.

Amend- 30. (1) In Second Schedule of the principal Act :—

. ment of i .
Second (i) Paragraphs 1 (1) to 1 {10) shall be omitted;
Schedule.

(ii) Paragraph 3 (1) shall be omitted ;
(iii}y Paragraph 3 (3) shall be c;mitted;
{iv) Paragraph 8 {I) shall be omitted ;
- (v) Paragraph 8 (4) shall be omitted;

(vi) Pamgraph 9 (1) and clause (xv) of stb-para
(2) of para 9 shall be omitted ; )

(vii) Paragraph 10 shall be omitted;
{viii} Paragraph 12 (1) shall bc omitted;
(ix) Paragraph 14 shall be omitted.

(2) After sub-para (1) of para 15 of the sccond
Schedule of the principal Act, the foilowing sub-para
shall be inserted namely :—

“{3A) The Repgistar shall be the Ex-cficio Non-
Member Secretary of the Selection Committees excepting
for the Selection Commitice for appointmert of the
Registar.”

{3) For sub-para (2} of para 15 of the Sccond
Schedule of the principal Act, the fcllowing sub-para
and the table thereof shall be substituted :(—

“(2) The Selection Committee for appointment
to the posts specified in column 2 of
the table below shall comsist of the
Vice-Chancellor, the Pro-Vice-Chancellor,
if any, a nominee of the Chancellor,
and the persons specified in the corres-
pogllding entry in column 3 of the said
tavle.
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TABLE

1. Professor/ Three persons not in the service of the
Reader University, nominated by the Vice-
- Chancellor, out of a panel of names
recommended by the Planning Bceard for
their spzcial knowledge of or' mierest
in the subject with which the Professor
or Reader. as the case may be, will
be concerned.

2. Lecturer (iy The Hecad of the Department; and

{(fiy Two persons not in the service of
the University nominated by the
Vice-Chancellor out of a panel of
names rccommended by the Plann-.
ing Board for 1heir special know-
ledge of or intercst in the subject with
which the Lecturer will be concerned.

3. Librarian (i) Two. persons not in the service of
: the University, who have special
knowledge of the subject of Library
Science or Library Administration,
to be nominaled by the Executive

Council ; and

(ii) Onc person, not in the service of
the University, nominated by the
Planning Board.

4. Three perscns not in the service of Princiral
the University cf whom two shall 'of College
be nominated by the Executive or Insti-
Covrncil and cone By the Plinning tution ma-
Beard for their. cpecial knowledpe of jrtaincd
of interest in a subject in which by Uni-
instruction is being provided by the wversity.
College or Institition.™.
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THE ARUNACHAL UNIVERSITY (AMENDMENT) ACT, 1997

Short title
and com-
mence-
ment.

(Act No. 7 of 1997)

AN
ACT

further fo amend the Arunachal University Act, 1984
(Act No. T of 1964)

Be it enacled by the Legislative Assembly of
Arunachal Pradesh in the Forty-eighth Year of lhe
Republic of India as follows :—

1. (1) This Act may be called the Arunachal
University {Amendment) Act, 1997.

(2) It shall come into force at once.

2_ Inthe Arunachal University Act, 1984, inclause 15
of the Second Schedule, for the existing sub-clause (7),
Ihe following sub-clause shall be substituted, namely —

"(7} The Selection Committee for the posts of
Registrar and 1he Finance Officer shall consist of Vice-
Chancellor, a nominee of the Chancellor and one
person not in the service of the University, nominaled
by the Vice-Chancllor out of a panel ol names
recommended by the Executive Council”.




Short title and
Commencement.

Insertion of
new Section
29(A)

12
THE ARUNACHAL UNIVERSITY (AMENDMENT} ACT,
2004
(ACT NO. 5 OF 2004)

{Received the assent of the Govemnor
on 22nd July, 2004)

AN
ACT

{urther to amend the Arunachal University Act,
1984 (Act No. 1'of 1984)

BE it enacted by the Legislative Assembly of
Arunachal Pradesh in the Fifty fifth Year of the Republic
of India as follows :-

1. (1) This Act may be called the Arunachal
Univarsity (Amendment) Act, 2004.

(2) It shall come inlo {orce at once.

2. In the Arunchal University Act, 1984 (herein
referred to as the principal Act) after Section 29, the
Following Section shall be inserted, namely :-

“29(A) The Staie Govemnment shall {or the purposes
of this Act, contribute annually to the University
Fund a sum of Rupees eight crore filty nine lakh to
the recurring charges of the University”.

Note : Published in the Arunachal Pradesh Gazettes
Exiraordinary No. 76, Vol.-XIli dated 26th July,
2004,
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THE ARUNACHAL UNIVERSITY (ALTERATION OF
NAME) ACT, 2005
(ACT NO. 6 OF 2005)

(Received the assent of the Governor on 4th May,
2005)

AN
ACT . _
to aller the name of the Arunachal University.

BE it enacted by the Legislative Assembly of
Arunachal Pradesh in the Fifty-sixth Year of the Republic
of India as follows -

1. (1) This Act may be called the Arunachal
University {Alteration of Name) Act, 2005.

(2) MUt shall come into force on such dale as the
State Government may, by notilication in the Official
Gazette, appoint.

2. In this Act, unless the cantext alherwise
requires, -

“appointed day” means ihe date appointed under

sub-section (2) of Section 1 for the coming into force of -

this Act ;

3. As from the appeinted day, “the Arunachal
University” shall be known as “the Rajiv Gandhi
University™.

4. In the Arunachal Universily Act, 1984 (herein
referred to as the Principal Act) for the words “the
Arunachal University” wherever they, occur, the words
“the Rajiv Gandhi University” shall be substiluted.

Note ;- Published in the Arunachai Pradesh Gazetle
Extracrdinary No. 157 Vol.-Xlll dated 6th May,
2005.

Shori title,
and com-
mencement.

Definitions.

Adteration of
the name of
the Arunachal
University.

Amendment of

the Arunachal
University Act,
1984 (Act No.
1 of 1984).
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